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IN THE CENTRAL AOMINISTRATIVE TRIBU.AL
PRINCIPAL BENCH
NEW DELHI,

0A 532/96

New Delhi this ths 1st day of August, 1397

Hen®ble Shri S.R, Adige, Member (a)

Hon 'l Smt,Lakshmi Swaminathan, Membar (3J)

Shri V.G, Ramdasi,

C/o G.,K.Aggaruwal, Advccats,
G-82, &shok Vihap.I,

Delh i~110052

vsoe Applicgnt
(By Advocate Shpi G.KeAggarwal )

Vs,

1, Union of India through
Secratary, Ministry of Urban Affairs and
Employment, Nirmen Bhavan, New Delhi-11

2, The Director General (Works),
oPolleDs Nirman Bhawen, New Dglhi-11

3, The Secretary,
Union Public Service Commission,
Shah jehan Road, New Delhi=110011

eoe Respongenis
(By Advocate Shrpi S.M.Arif ) '

O RDER (BRAL)

(Hon*ble Shri s,R. Aige, Member (A)

Shri Aggarwal,learned counsel draws our attaomtior be b

‘raspondenta ordar dated 30.7.97, copy of which is

toiv oy rdorid,
B
in terms of the same, it is clear that the 03 hacﬁ:l‘34?“d

infructuous,

2. Undar the Circumstances, this 04 is dismisae

become infructuous, with liberty to the applicant thet :ir ohy

grisvance stil} survives out of the order dated 30,7.57

s X owlill ke

Open to him to agitate the dame through appropriate orinina}
proceedings in accordance with law,

}Ei’élijgzm~“5462ff>’/” a/ﬁgE/QZl ‘
(Smt.Lakshmi Swaminathan) {5.R, Rdige/;

Member (3J) Membsr (A)
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